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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
 

PRINCIPAL BENCH NEW DELHI 
 

ORIGINAL APPLICATION NO.515 OF 2019 
 

IN THE MATTER OF : 
 
 
PRESIDENT, BUDHELA WELFARE ASSOCIATION  APPLICANT(S)  
 
VS.  
 
GOVERNMENT OF NCT OF DELHI     RESPONDENT(S) 
 
 

HUMBLE PETITION OF THE APPLICANT ABOVENAMED. 
 

RESPONSE TO THE ACTION TAKEN REPORT  
FILED BY THE DPCC DATED JULY 21, 2020. 

 

(1) That, we would like to reiterate that there are three marriage function Sites 

(Nos. FS/WZ/124/1, FS/WZ/124/2 and FS/WZ/124/3, located at Dussehra 

Ground, F-block, Budhela, Vikas Puri, New Delhi-110018, Ward No.20 (S).  

Each function sites conducts 10 x 3 marriage functions at the Dussehra 

Ground. This Dussehra Ground comes under the province of Horticulture 

Department of SDMC, OFFICE OF THE HORTICULTURE DEPARTMENT, 

WEST ZONE, DR. SAHIB SINGH VERMA NIGAM BHAWAN, NEAR SHIVAJI 

COLLEGE, SHIVAJI PALACE, RAJA GARDEN, NEW DELHI. 

 
(2) Furthermore, we would also like to reiterate that this Dussehra Ground is 

surrounded by the residential area (which is just 10 to 13 meters across the 

road) and it is quite surprising that for generating revenue, SDMC Horticulture 

Department continuous to allow such an extensive commercial activities of 

three marriage functions at this Dussehra Ground, due to which the Life of the 

residents who stay closer to this Ground has become HELL.   

 
(3) That as per paragraph 3 (i) of the Hon’ble NGT order it has been clearly 

mentioned “That No Park of DDA/MCD shall be used for holding any social, 

cultural, commercial and marriage or other functions”. However, the 

Department of Horticulture of SDMC does not at all taking any steps to de-list 

this Ground.    Instead, SDMC Horticulture Department has started doing fresh 

function booking details at this ground for the upcoming entire winter session 

2020-2021.  

 
(4) That subsequent to the NGT order dated December 20, 2019, the horticulture 

department of the SDMC continued to carry out its functions at this Dussehra 

Ground site.  Details of the booking for the months of Feb & March 4, 2020 are 

attached as ANNEXURE  1, herewith for reference and records.   It is clear 
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evident that SDMC Horticulture is well aware of the Hon’ble NGT Order dated 

20-12-2019. However, officials of the SDMC Horticulture Department blatantly 

continued to disobey the Order of the Hon’ble NGT and continued to conduct 

the marriage functions at Dussehra Ground site.   

 
(5) That SDMC and the Tent organizers have deliberately violated the guidelines 

of the Hon'ble NGT Order and continue to violate and damage the environment 

of the entire Dussehra Ground to generate and gain revenue. 

 
(6) That the local residents are facing numerous noise pollution issues and  

subsequent to the Hon’ble NGT order have registered noise pollution 

complaints at the NGMS Online Portal vide complaint nos.4307, 4322, 4323, 

4445, 4560, 4684, 4711, 4712 and 4748.  Also, pollution complaints were 

registered in the online CPCB complaint portal vide complaint number 1318696 

dated December 1, 2019. 

 

(7) That whenever there are marriage functions at this ground, entire night fire 

crackers keeps on bursting.  As there is no fixed time of arrival of Barat’s 

therefore, running of Dols \ DJ music \ Crackers bursting \ noise of vehicular 

activities \ public hooting keeps coming up through the night from all the three 

marriage function sites, due to which local residents Right to Sleep, which is 

democratic right gets badly affected.    

 
(8) That in compliance with paragraph 2 (1) of the NGT Order, it explicitly  mention 

that how Tent Palace Owners should manage the disposal of the solid waste 

and left over waste.  However, in all the three function sites Tent Palace 

organizers have absolutely failed to comply with the rules and  \ or guidelines 

of the Hon’ble NGT Order in all the three function sites.  

 
(9) That the Tent organizers along with the officials of SDMC Horticulture 

Department aligned together and instead of disposing off the solid 

waste\garbage i.e., left at the function sites, SDMC with the help of JCB 

machine had dug up the entire ground to place all the solid waste material \ left 

out plastic material beneath in the premises of the Dussehra Ground.   This is 

evident and accepted by the SDMC department vide letter dated June 1, 2020.  

Copy of letter dated June 1, 2020, from SDMC is attached herewith as 

ANNEXURE 2 for review and records. 

 

(10) That once the marriage season had finished i.e., from March 4, 2020 the 

premises of the Dussehra Ground had been dug up and all the Solid Waste \ 

Plastic Waste and leftovers waste had been placed beneath the ground.  This 

is evident from the pictures attached herewith as ANNEXURE 3.   The conduct 
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of the SDMC officials falls within under the scope of contempt of Hon’ble NGT 

orders.   

 

(11) That, the garbage i.e., left out of the functions, is being dumped in the Dussehra 

Ground, due to which, as and whenever it rains the water gets stagnant in the 

entire Dussehra Ground which increases the breeding of mosquitoes and other 

water borne diseases.  Pictures of the park covered with the water stagnating 

is attached herewith as ANNEXURE 4 for reference and records. 

 
(12) That, due to the illegal and unregulated use of the commercial activities at the 

Dussehra Ground, the environment of the local residential area is badly getting 

damaged. It is quite regrettable that despite of the clear-cut specific provisions 

of the Environment Laws, all the organizers of the Tent Palace appears to 

violate all pollution norms.   

 
(13) That we would like to record the fact that SDMC Horticulture department, had 

almost destroyed most of the trees out of the 136 trees planted in the Dussehra 

Ground during the period January 1, 2017 to March 31, 2018 in order to provide 

more space to facilitate the three marriage functions at the Dussehra Ground 

effectively.  Copy of the letter of the SDMC dated July 1, 2019 is attached 

herewith as ANNEXURE 5.  It is evident to note that as on date there are hardly 

any trees left out in the premises of the Dussehra Ground.  

 

(14) That as on date, SDMC Horticulture Department has left Dussehra Ground 

Vikas Puri in a very miserable condition and the same can be evident from the 

copy of Times of India newspaper cutting dated August 15, 2020 is attached 

herewith as ANNEXURE 6. 

 

(15) That immense pollution is caused \ released by the three tents while preparing 

and\or cooking the food in the Dussehra Ground.   The Entire residential area 

is covered with dense smoke and residents find it difficult to breath during night 

hours, and the bursting of crackers during wee hours further deteriorate the air 

quality level of the residential area.  SDMC Horticulture Department vide letter 

dated December 10, 2019, agreed the fact that there were no specific 

guidelines supporting the prohibition of cooking of food in the open ground 

areas and that the level of the Air quality would not be contaminated by the 

cooking of food in the open ground areas.  Copy of SDMC Horticulture 

Department letter dated December 10, 2019 is attached herewith as 

ANNEXURE 7 and pictures of release of the smoke coming out from the Tents 

installed at the Dussehra Ground are attached herewith as ANNEXURE 8 and 

the same may be taken on records.  



4 
 

4 
 

 

 
(16) That subsequent to the Hon’ble NGT Order and DPCC directions, as on date, 

the SDMC Horticulture Department has not de-listed all the 3 function sites from 

its online booking portal.  These sites are still available for the bookings.   

 
(17) That, in addition, the SDMC Horticulture Department is not at all in compliance 

with the Hon’ble NGT Orders and has initiated the process of taking fresh 

function bookings at the 3 Function Site Nos. FS/WZ/124/1, FS/WZ/124/2 & 

FS/WZ/124/3) located at Dussehra Ground F-Block Budhela Vikas Puri, New 

Delhi – 110018 [Ward No.20(S)].  SDMC Horticulture Department is willingly 

disobeying the directions \  orders of the Hon’ble NGT and DPCC.  Proof of the 

fresh booking details for the month of November 2020 are attached herewith 

as ANNEXURE 9.  It is clearly evident that the nature of misconduct and the 

corruption of the SDMC officials in connivance with the tent mafia and hence 

their conduct falls within the scope of the Contempt of Court. As per the facts 

highlighted above, we hereby request that the case of contempt of 

disobedience to the orders of the Hon’ble NGT and DPCC be registered against 

the officials of the SDMC Horticulture Department.   

 

(18) That Tent organizers does not apply for any mandatory compliances such as 

approval from (i) Delhi Fire safety services, (ii) Event performance Licenses for 

holding functions at the Dussehra Ground premises, (iii) Approval from Delhi 

Traffic Police, (iv) Electric department services for inspection of site, (v) also 

No Objection Certificate is required to be taken from Auto Engineer after 

inspecting site once the Tent Pandals are installed, (vi) Approval from local 

Police Station etc.    

 
(19) It may be pertinent to note that in the event that marriage functions are 

permitted at this Dussehra Ground, the local residents will continue to suffer 

abundance of harm and mental anguish due to the effect of the 3 marriage 

functions organized at Dussehra Ground site.  The Health of the local residents 

has been deteriorating due to the numerous pollution activities that is generated 

by the functions during the entire winter seasons.   Since the enforcement of 

law is very weak hence the violators get easily escaped and can’t be penalized.  

Years after years have been passed local RWAs are consistently complaining 

and it is quite surprising that despite of the Environmental laws\guidelines why 

commercial activities are allowed in the Grounds.  

 

(20) That vide letter dated February 20, 2019, SDMC Horticulture Department 

admitted the fact that there are many locations available in the Vikas Puri area 

where local public can conduct functions \ parties.  There is adequate place 
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being allocated by DDA to conduct functions \ parties in the Vikas Puri 

locations.  Copy of letter dated February 20, 2019 is attached herewith as 

ANNEXURE 10.  

 
(21) That as per the Article 21 of the Constitution of India,  the Applicant right to 

breathe is being violated.    Article 21 (right to life) of the Indian Constitution 

has broadened the ambit of right of life to bring in a citizen's right to sleep 

peacefully. "Sleep is essential for a human being to maintain the delicate 

balance of health necessary for its very existence and survival. Sleep is, 

therefore, a fundamental and basic requirement without which the existence of 

life itself would be in danger," terming it as a basic human right.  Due to the 

functions permitted by the SDMC Horticulture Department the Applicant is 

approaching this Court to seek justice for the security of their Right to breathe 

and Right to Sleep peacefully during night hours.  

 

(22) That Article 31 states Child's Right to Play and recreational activities 

appropriate to the age of the child, providing sufficient recreational facilities like 

swings for example to ensure healthy development of the children.  Since the 

Dussehra ground is gridlocked by the Tent palaces for conducting functions at 

this Dussehra Ground, hence there is no place left out for the children to play.  

Also, there is no near-by ground where Senior citizens and local residents can 

walk-in freely.   Pictures of representation by the local children’s to remove 

commercial activities from the Dussehra Ground is attached herewith as 

ANNEXURE 11. 

 
PRAYERS:  
 

(A) Initiation of Contempt proceedings with immediate effect should be registered 

against the officials of SDMC Horticulture department.  In addition, an 

immediate show cause notice should be issued to the SDMC Horticulture 

Department seeking an explanation for damaging \ polluting the Dussehra 

Ground i.e., located at Dussehra Ground Budhela \ F-Block Vikas Puri, New 

Delhi, Ward No.20 (S). 

 

(B) Initiation of the Contempt proceedings should be registered against the officials 

of SDMC Horticulture department for initiating the process of taking new 

bookings for the 2020-2021 winter session by disobeying the Orders of the 

Hon’ble NGT and DPCC.   

 

(C) Hefty fine should be impose on the SDMC and Tent owners for digging and 

dumping of the solid waste, plastic waste and party leftover waste in the 

Dussehra Ground premises.    
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(D) The revenues collected and generated by the SDMC Horticulture department 

during the months of Jan, Feb &  March, 2020 from all the three function sites 

should be confiscated with immediate effect. 

 

(E) Lastly, in order to protect our health and environment, we need massive 

afforestation and local residents hereby strongly demand that the Dussehra 

Ground environment should be preserved and with immediate effect 

appropriate orders should be passed on to de-list the Dussehra Ground and no 

functions should be permitted at the Dussehra Ground with immediate effect.   

 

(F) Any other such relief as this Hon’ble NGT Court may deem fit and proper in the 

interest of justice may be granted.  

 
 
 
 
 
 
 
Dated: October 7, 2020     __________________ 
Place: New Delhi        Applicant  
        PRESIDENT, BUDHELA 

WELFARE ASSOCIATION 
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ANNEXURE 1 

 
FEBRUARY 2020 - FS/WZ/124/1 DUSSEHRA GROUND BUDHELA F-BLOCK VIKAS PURI, WARD 
NO.20 (S) 
 

 
 
FEBRUARY 2020 - FS/WZ/124/2 DUSSEHRA GROUND BUDHELA F-BLOCK VIKAS PURI, WARD 
NO.20 (S) 
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ANNEXURE 1 
 
 
FEBRUARY 2020 - FS/WZ/124/3 DUSSEHRA GROUND BUDHELA F-BLOCK VIKAS PURI, WARD 
NO.20 (S) 
 
 

 
 

MARCH 2020 FS/WZ/124/1 DUSSEHRA GROUND BUDHELA F-BLOCK VIKAS PURI, WARD NO.20 

(S) 
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ANNEXURE 1 
 
 
MARCH 2020 - FS/WZ/124/2 DUSSEHRA GROUND BUDHELA F-BLOCK VIKAS PURI, WARD NO.20 
(S) 
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ANNEXURE 2 
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ANNEXURE 3 
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ANNEXURE 3 
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ANNEXURE 4 
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ANNEXURE 5 
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ANNEXURE 5 (Colly.) 
 

Translation 
 
 

SOUTH DELHI MUNICIPAL CORPORATION 
OFFICE OF THE DEPUTY DIRECTOR HORTICULTURE 

HORTICULTURE DEPARTMENT, WEST ZONE 
DR. SAHIB SINGH VERMA NIGAM BHAWAN, 
NEAR SHIVAJI COLLEGE, SHIVAJI PALACE, 

RAJA GARDEN, NEW DELHI – 110027 
 
 
S.NO.ADH/W/2019-20/254     Date: 01-07-2019 
 
Subject:  Reply to information sought by Shri Vaibhav Kumar under RTI 

Act, 2005 
  
Ref:  AC/RTI/PIO/WZ/2018/D-370 – Date: 20-06-2019 
 34/DDH/WZ – Date: 19-06-2019 
 
Information sought under RTI 2005 is as under:- 
 
1. Dussehra Park Ground VikasPuri comes under jurisdiction of Ward 

No.20(S).  Dussehra Ground Park VikasPuri is cleaned by the employees of 

the Horticulture Department from time to time.  No Gardner (Maali) or 

Chowkiar has been deployed on permanent duty in this Park.  

 
2. As above.  
  
3. There is NO Tube Well in this Park.  
 
4. As above.  
 
5. There is a footpath built in this Park for Walking.  
 
6. There are THREE LARGE Gates and TWO Small Gates installed in this 

Park.  
 
7. The Area of this Park is around 422 Acres of Land.  
 
8. With effect from January 01, 2017 to May 31, 2018 -  136 trees have 

been planted in this Park.  

 
Sd/- 

Assistant Director 
Horticulture  
West Zone 
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ANNEXURE 6 
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ANNEXURE 7 
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ANNEXURE 7 
 
Translation  
 

SOUTH DELHI MUNICIPAL CORPORATION 
OFFICE OF THE DEPUTY DIRECTOR HORTICULTURE 

HORTICULTURE DEPARTMENT, WEST ZONE 
DR. SAHIB SINGH VERMA NIGAM BHAWAN, 
NEAR SHIVAJI COLLEGE, SHIVAJI PALACE, 

RAJA GARDEN, NEW DELHI 
 
 
Booking of Dussehra Ground Ward No.20S is done in compliance with the 

Rules and regulations.  Appropriate action is being taken by the Delhi Police 

to stop burning of Fire Crackers outside the Park.  There are no such 

guidelines in the park booking that specify that the cooking of food is not 

permitted in the Park.  No pollution is caused due to the cooking of food in 

the open park.  

 
Section Officer 

West Zone 
Date: 10-12-2019 

  



19 
 

19 
 

 
ANNEXURE 8 
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ANNEXURE 8 
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ANNEXURE 8 
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ANNEXURE 8 
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ANNEXURE 9 
 
BOOKING SITE NO. FS/WZ/124/1 – NOVEMBER 2020 

  

 

 

 

 

 

 

 

 

---------- 

 

BOOKING SITE NO. FS/WZ/124/2 – NOVEMBER 2020 

 

 

 

 

 

 

 

 

 

 

 

BOOKING SITE NO. FS/WZ/124/3 – NOVEMBER 2020 

 

 

 

 

 

 

 

 

 

 

 

 

Colour highlighted in Pink is the confirmation of the booking date 
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ANNEXURE 10 
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ANNEXURE 11 
 

 
 

 

 


